The Uttaranchal (The Uttar Pradesh Advocate Welfare Fund Act, 1974)
(Amendment) Act, 2005

Act 7 of 2005

Keyword(s):
Vakalatnama,Welfare Stamp

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




Yoftpa ‘\‘fwﬂqoqn/%ﬁu@o—ao /03
- AFEN g iR Ao Maw) |

BH GEI—14

ﬁﬁ"ﬂTvI qs‘@rl’c’ﬁﬂ 27 SI-Ia3, 2005 s‘o

ATE 07,.1926 W WG

fremdl vd aau arf faw
e M7/ feurh vd wwd Wl /2005
REAGA, 27 GIE%Y, 2005
“ART BT GAEE ® P 200 @ el e TEigg 4 SIRTA fAes wer .
& ifYa S<RTaw (am wew aftmear T Aifty aftifyan, 1974) (Waiew) R,
2005, u\'faa'rfﬁzr~o1—zonsaﬁmﬁwﬁrmﬁﬁwﬁwamﬁuwwm w1
zoosa%mﬁmmwaﬁmﬁwafmﬁmmmﬁmﬁmmél
.W&ﬂ?mmﬁaﬁwﬁf@rmﬁm 1974)
- () e 2005 : _ N
(a?maaartﬁf?ﬁmm 07; ¥ 2005) c
"wmzmﬁmwﬁfﬁmﬁw 1974ma—ﬂmaﬁwaﬂ
nqﬁia%wravaﬁamﬁvmﬁaﬁwﬁ & fog -
_ arferferars
AR IR & uauad ad § SxRiYd sy @ faum o gr Prefaiaa
wu ¥ e affrfa 8 -

Ca-(1) su afifag &1 GBra a SR (MR Huﬂl alftmzhu AR 11
wedter PR afPan, 1a74) (oteq) afias 205 elang : aile R

() stirkl [ st et e




o “?:-z.':":‘:

T T S TR ¢ : oA
2 FaNEd SMERY AT, 27 SH4S, 2005 $0 (ma 07. 1926WWE[)
™ SRR . 2~ WRW ftrrRT weaTr ff SR, 1974 (f%rr?srﬁma
wene W gftrfras s @) 9 oar 9 -
1974 Y €AY 9
&1 waler (&) SuaRr (1) ¥ wee "uiE SUR” B WM W ¥ T IR W
fad ods;

(@)mm@)&}m_ﬁqﬁaﬁgﬂmﬂmiﬁaﬁﬂ Fere—
“(s) wel fedll Ar ¥ el afmedw g1 wsuawrr (1) 9 fifds
DT Y TaHTed-HT T 98 @rar ol 8 41 99 giga 78 fear
T € 98 ey W Ifed & 9w A ¥ IR wrarE 9 e
CECI i
- i
" 330 ©lo HEEHl,
: W afyd )

No. 417/Vidhayee & Sansadiya Karya/2005
Dated Dehradun, January 27, 2005

NOTIFICATION
_ Miscéllaneous -

in pursuance of the provisions of Clause {3) of Art[cle 348 of the Constitution of India, the
Governer is pleased fo order the publication of the following English translation of the Uttaranchal (The
Uttar Pradesh Advocate Welfare Fund Act 19?4) (Amendment) Bill, 2005(Uﬁaranchal Adhiniyam
Sankhya -07.of 2005).

As passed by the Uttaranchal Legnslatwe Assembly and assented to by the Governoron |
27-01-2005.

THE UTTARANCHAL (THE UTTAR PRADESH ADVOGATE WELFARE
FUND ACT, 1974) (AMENDMENT) ACT, 2005

(UriarancriaL Act No, 07 O 2005)
Further to amend the Uttar Pradesh Advocafe Weffare Fund Act, 1974 in its appli-

cation to Uttaranchal
An
ACT
Be it Enacled by ihe State Assembly of Uttaranchal in the Fifty-fifth Year of the
4 Republic of India as follows :— - .- s y
Short tille and 1. (1) This Act may be called the Uttaranchal (The Uttar Pradesh Advocate
Extent Welfare Fund Act, 1974) (Amendment) Act, 2008, ,
: (2) It shall extends o the whole of Uttaranchal.
gmil{‘d";e“;of 2. In section 9 of the Uttar Pradesh Advocate Welfare Fund Act, 1974
ecuon ¥ o0
Principal Act {hereinafter referred to as prmclpal Act) -
No. & of 1974 {a) in sub-section (1) for the words “ﬁve rupees "the words “ten rupees” shall

be subslituted;
(b} after sub-section (4), the followmg sub-section shall be inserted, namely:—

“(5) where in any case the welfare stamp referred to-in sub-section {1} is not
affixed on the Vakalatnama or is not filed by any advocate, the court shall not permit
such advocate for further proceeding in that case.” .

By Order,

L. J. MALHOTRA,

Principal Secrelary.
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